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IN THE CENTiAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application No..(...f) .......... ...1 	..........of 200 

Applicant (s) 	 I 	 Respondent (s) 

Advocate 	 (. - 	 Advocate 

for Applicant (s) .......................... ................. .. 	 for Respondent(s)...................................................... 
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Q- VV'o., 

dar d'zed: 03.03.2006 ------------ 

Heard --sr. 3...Tripathy, Lb.. Cinse1 appearinq: 

'11-:or the Aoplica:t and •1r. R.C.&ath, L. standing 

C in se 1 for the Rai lwaj s; on whom a c opy of thi $ 

O.A. has alreadj been served. 

Being aqcrieved by the c-imunications,'.indar 

Annexure-A/B dated 06.02.2006 and Annex'ire-!V 

dited 03.02.2006 of the Principal of Mid Hiche 

iecondary School of East Coast Rai1was at Kharda 

Road, the Applicant has filed this Original Appli-

cation under Section 19 of the Administrative 

Tribunals Act, 1935. 

Iere existance of a grievance is not erIQU711 
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V, 2. 

W!Ssin-,-  the r 	 the hither 

u'horities. In the present case, without chatlenging 

the order s of the PrincipaL before the higher 

authorities, the Aoplicant has rushed to this 

Tribunal. Thus, witho.it exhausting a1ternte remedy, 

the Applicant has approached this Tribanaa, in the 

present Original Application. 

In the aforesaid, premises, the Applicant is 

to make redressal of her grievances before her 

higher authorities. By granting the aforesaid 

liberty to the Applicant to aoproach her higher 

authorities (f;Dr redressal of lrr grievances),this 

ig ma I Application stands disposed of. 
, 

Send copies of this order to the Respondents, 

along with copies of the (iginal Applic3tion,and 

a free COOT of this order be sent to the Applicant 

in the address given in the Dviginal Aoplication. 

Free copies of this order Na also s-ipUed 

to the iiJ • C oun se 1 € or 'both the par ties. 

Membe.' (Judicial) 


